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The Passports

[#fr ==+ TwTE AtaH)

TH AEg U499 ¥ o8 SR ST
WEAET ¥ 3 §U % W A
T@FT F M qt 7T ¥ T
qEH F 9@ TIF g, ™fAU IE
am w1 fawm garfoa fEar s
THE VICE-CHAIRMAN (SHRI-
MATI SUSHMA SWARAJ): Maulana
Obaidullah Khen Azmi. He is not here.
O g9 #I JoF UL AR 2 A9
FT 42 fame gw F fAg =fna
AT F
The House then adjourned
for lunch, at forty-four minutes
past one of the clock.
[ 4
¥
The House reassembled, after lunch, at
forty-seven minutes past two of the clock,
The Vice-Chairman 1(Shrimati Jayanthi
Natarajan) in the Chair.

THE VICE-CHATRMAN (SHRI-
MATI JAYANTHI NATARAJAN}):
We will now take up the  Passports
(Amendment) Bill, 1992. Mr. Salman
Khursheed. i

SHRIMATI SUSHMA SWARAJ:
(Haryana) : The Minister is not here.

THE  VICE-CHAIRMAN (SHRI-
MATT JAYANTHI NATARAJAN):
Yes, the Minister ig mnot here.

SHRIMATI  SUSHMA SWARAJ:
Then adjourn the House,

THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI = NATARAJAN):
We will send for him. ...(Inferrip-
tiens) . ..

AN HON. MEMBER: Dr. Abrar Ahmed
car move the Bill. ... (Interruptions) .

SHRIMATI  SUSHMA SWARAIJ:
He does not have the papers.

THE  VICE-CHAIRMAN (SHRI-
MATI  JAYANTHI NATARAJAN):
Then we will take up the mext Bill. We
will send for the Minister. ... (Interrup-

ticns) . . .
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THE VICE-CHAIRMAN
MATI JAYANTHI
You are right.

(SHRI-
NATARATAN):

AR RygTRA qH A
g 3IW 9T WS @F fF ogwAr A,
AT A AE Zrr A e
T AT (sagu)

THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
No, T leave it to the House. I agrec

with you.

AN HON. MEMBER: The Minister
kas come. ...(Interryptions)..:

Ox ®iTAIZ QI ®: apEmT S
q T

VICE-CHAIRMAN .

THE (SHRI-
MATI JAYANTHI NATARAJAN):
Now Mr. Bhatia is here. We can take

up the Passports (Amendment) Bill
pf."&,;&f’
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA): Madam, I am
sorry, I came late.

g

THE PASSPORTS (AMENDMENT
BILL, 1992

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI R. L. BHATIA):
move tO:

Madam, I beg

That the Bill further t9 amend
the Passport Act, 1967 as
passed by the Lok Sabha,
be takep into consideration.

Madam Vice-Chairman, the adminis-
tration of the departure of persons from
India through the issue of passports has
been governed by the Passports Act of
1967. The Act has provided a frame-
work for what has become, over a period
ct time, the growing phenomenon of
persons  travelling abroad for purposes
of education, business, employment, pil-

grimage and tourism. An increasing
number of persons have thus been
secking to travel outside India. There

has also been a phenomenal growth over
just two yearg in the recent past in
passport applications received.

Based on the experience that we have
gained in administering the Act, we
fcund that there were  certain aspects
that required to be addressed to through
legislation to make the provistons of the
Act current and to remedy  certain
lacunae in its effective implementation. Tt
will be recogmized that the very nature
of our passport booklat has underiome
major changes. This has been the resuit
¢of an ongoing review to bring it on par
with international standards. The changes
involve design, materials wvsed and the
introduction of several features which
make the booklet more in keeping with
those of the international community.
Further developments will, over the next
few vears, lead to the introduction of
Mzchine Readable Passports and Visas,
also in Kkeeping with international deci-
sions on the subject. The Bill will enable
the Government to take suitable stepe
to recover the cost of issping a pass
port and to provide for more cffective
detertence in case of misuse. The cost
of issuing a passport has gome up coD-
siderably since 1978 when the fee was
increased from Rs. 25 to Rs. 50. For
the Governmeny to be able to provide
effective services in this area it is essen-
tial that the product and the processes
be copsistently improved in keeping with
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our requirements and mutually accepta-
ble standards in the international com-
munity. The issue of passport jis clearly
not a commercial operation, but at the
same time it is essential that the cost of
the services be met by the fee that is
charged for it.

Sir, we have also incorporated elements
in the Bill to enhance the prescribed
penalties in the event of offences com-
mitted under the Act. The penaities were
prescribed several years ago, and it is
desirable that they be made  more
stringent in order to provide for cffec-
tive deterrence against fragd or misuse.

In conclusion, I would like to state
that the service provided by the Central
Passport Organisation is one of critical
areas of the agtivities of the Ministry
of External Affairs. We are deeply
conscious of the need for smooth, effec-
tive and timely service to osur fellow
cilizens. The Ministry is embarking on
a major review of every aspect of the
passport activity in view of the remen-
dous growth that we foresee in this arca
in coming years. We are confident that
this exercise will result m an improved
system with enhanced efficiency to cater
to the needs of the Indian public.

Sir, T seck your leave now to request
the House to take this Bill into cossi-
deratiop and to pass the Bill in its
present form.

The question was proposed.

st TR TEd R (IAT AW ©
SrawTed wgEar, § AT agd
gaae F3@ § @ wed T

qramie (Fae) g, 1992 %
T AT dwT fem g1 qTEME
(gmre) fadaw, 1992 & W
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faw gffm & @ s SET
gfae FOfFFTT #84 get § o9
T .. FAT F TR qTHeR
I C AT S 1o T S
FIHE HT ANT) S a9 whE
3 AR AR fewd ¥ ot e
Foo@ P TH. 9. F oM WY
EGECIIRE i A S 1
T AEEE 2 oS g 30
Fue g1 gusr WY welg  fafvea
F AWM fF T mEfy F oAy,
UF A AT T AEW F @ S
wAfEsEs FOEE FTF 9§ WU
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FrEET A TR Wm0 OF |
¥ =@ oHedz faq =7 @@gA 9@
BT AW A TAAE AQT E

SHRI JOHN F. FERNANDES
(Goa): I rise to support the Passport
(Amendment) Bill, 1992. It is a small
Bill. It is basically a technica' Bill.
The bon. Minister seeks to have 5 blan-
ket power from the Parliament as far
as Section 5 is concerned. 1 see the in-
tention of the Government to have the
blanket power to mecover the cost of
the papers and other materials used. I’
want an assurance from the hon, Minis-
ter that this section will not be misused
o collect some revenue from the appli-
cants. It should recover oaly the cost
of the paper and other material.
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In Section 10 again, the hon. Minister
has mentioned that the additional pass-
port or the duplicate passport  which
shall be obtained by the person by mis-
representation will be impounded. The
clause i; silent as to what will happen
to the orginal passport. 1 weuld like
to know whether the Governmen; witl

rake 5 provision to see that these
people are penalised by toially with-
drawing that passport from such a
person.

I Section 12 again, the Minister is
proposing an amendment by which he
has :ncreased the period of imprison-
ment to two years and also a fine of
Rs. 5,000/-. No lower ceiling has been
specified. I think it will be appropnate
if a lower ceiling of Rs. 1000/- is
fized. Qtherwise it is a wild section
where is gives ample power ip a person
to impose a fine of Rs. 10/-. T feel
the Minister will see that some mecha-
nism s introduced here to that
minimum fine is also fixed.

Again in Sections 12 and 13, it is men-
tioned only the Customs OQfficer. Cus-
toms officer empowered to do that duty
by the Central Government It would
have been approved private that the
Central Excise Officer was also incluyded
because our coynters at the entry points

are manned by the Customs  and
Ceantral Excise Officer:.
The Minister has introduced a new

clause by which the Immigration Officer
will also be permitted to action the line
of the police officer. T think it is a
good suggestion from the Minister.

1 Yould suggest that this passport
system throughout the country is com-

puterised,  Often thig facility is being
misused by our NRIs. Often
300 pMm. they come on transfe, of
residence (TRs). They try lo
hoodwink the Customs
authorities. Thev say that they have
rrstlaced their passports. I think. this

lacyna can bhe removed if the passport
fecility 8 centralised through omr main
computer Systern.

the ~
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Madam, the Government had been
talking about dual citizenship to NRIs.
We have two former coloaial Union
Territories in this country, Pondicherry
and the State of Gog where the alien
Governments, those colonia] powers
had given some facilities to the citizens
cf those States. We have this facility
in Goa also. 1 thing, it is poing on
illegally. We have the sysiem of dual
rationality. Any person who was born
in Goa prior to the liberation of Goa

is entitled %0 have the passport and
citizenship also. So. T feel that the
Covernment should intervene in this

matter and see thag this mechanism is
legalised. I was told that this is possible
in Pondicherry also. In this connection,
I was talking to the hon. Member from
Pondicherry. He said that a citizen of
our country who resides in Pondicherry
can also have a French citizenship and

he ,can have some travel documents,
which is as good, as a foreign na-
tionality. So, T think the Government

should remove this lacuna and see that
this is legalised.

With these few words, Madam, 1 sup-
port this Bill.

SHRIMATI KAMLA SINHA (Bihar):
Mr. Vice-Chairman, Sir, at the outset
I would like to know from the Minister
whether the Passports (Amendment)
Bill, 1992 which has been brought for-
ward in this House in 1993 can be
called the Passport; (Amendment) Bill,
1992 or the  Passports (Amendment)
Bill, 1993.

SHRT M. A. BABY (Kerala): In
this connection, the Minister has moved
an amendment.

SHRIMATT KAMLA SINHA: Then
it is all right.
The provisions of thig amendment

Bill seek to rectify some of the anoma-
lies and the shortcomings of the pre-
viows Bill. So the removal of those
shortcomings which the hon. Minister
has mentioned, through this Bill is really
welcome. For example, he has said that
the cost of printing and upgrading and



391  The Passgorts

‘[Shrimati Kamla Sinha]

bringing the passport up to the inter-
natiopal Standards, has increased. The
cost of the passport fee wag increased
to Rs. 50 in 1978. Now the fee is
going to be increased again. If we
consider the real value of Rs. 350, I
say it is nothing. It will come 1o only
a few paise. Sp this is okay.

But what I would like to place before
the hon. Minister is some of the pro-
blemg being faced by the applicants for
getting the passporss. For example,
come from Bihar and there i; orly one
Regional Passport Office in Patna. If a
person  applies for a passport, it takes
a Yong iime, mayve siX montas may be
one year or mole. In almost all the
Passport offices there is a dem of cor-
Tuption. From a peon to an officer,
are involved in this corruption. I do not
know how you are going to weed Out
corruption. This is your headache., Byt
something has to be done.

Then, there is anothsr provision that if
-a person applies for g passport, his pass-
por; application must be verified by a
Police Inspector. If the Police Tnspector
does not give a certificate in time the ap-

plicant has to run after him and
request him to kinlly verify and
kindy certify that he was not a
criminal, in that case also there

is a chance for corruption and momney
changing hands. So I would request the
Minister to fix a time-limit. The then
Externa)] Affairs Minister had announced
that within five weeks of application the
passport would be issued to the applicant.
So, afte; an application is received in the
office, within two weeks. if the police ins-
pector or the police officer doeg not send
the certificate of clearance, then it should
be taken suo rmoto that the certifica’e has
been obtained so that there is no further
delay.

Here. T would like to mention another
thing The offices should be technological-
ly—eve, otherwise, efficiencywise—upgra-
‘ded. RetWy, those who are working thefe

[RAJYA SABHA]
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are incompecien; people. 1 am SOITY 10
say this. These offices also need a certain
amount of technological upgradation_

There is another poing | would like to
bring to the notice of this House. India
is a leader of the NAM couniries, the
SAARC countries and the Commonwealih
Countries. Previously, no Commonwealth
couniry or SAARC country needed a
visa. Now, to go to almost every coun-
try, except Nepal and Bhutan, we need
a visa. And, what i the passpor: for if
we do mot ger 5 visa? Even to 20 to
Pakistan, an adjacent country of ours, we
need 5 visa. It is really a difficult pro-
blem. India is increasing the visa charges,
But the passport is useless withou; a visa,
Only recently, the United Kingdom has
passed , bil] whereby no young people,
students or otherwise, will be allgwed to
go there. They do not want Indians to
go there since Indians are possible mig-
rants.  Th, same js the case even in

* America. Young people are not allowed
there. They are discouraged. In sych
cases, what will be oure strategv? The
External Affairs Ministry must think about
* This should be a two-way traffic. You
cannot open vour door for evervbody, at
the same time, our people not being allow-
ed to go ouy for higher education, for
jobs and otherwise. Why should we allow
them to come in for exploiting our coun-
try? Thi, should be 5 two-way traffic.
You must aleco conside; this point. As
fa: as the NAM countries are concerned,
as far as the SAARC countries are con-
cerned. ag far as the Commonwealth coun_
tries are concerned, there should be an
easier method of going ther, and coming
back, Thic should also be looked into,
Mavybe it is not part of the Bill. But I
vent to bring it to your noticc becenme,
mavbe, voy ~an take steps about it when
you frame the rule, after this Amendment
Bill is passed. Thank you.

W ogle W adwm ()
deg fect  duodw, H O TR
oizHz faw, 1992 #T TAEE FIN
g A gwew Wt wTEr F WY
FodT W F g9 § 9T 99 TN
T
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qEArEE: G S § St
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£ FF AR Tgl AN-TEAEAES
A AT T AT AT T §
aq AR AN ¥ fas ww &
AR TEIE AP HewaTaE |
g WML aswa ¥ & fadwA 65
sfry ¥y 9w ¥ OE, qIeY
THAUA F GEIE A@ TS B )
AR fad 77 4% & awy ufon ¥
T qEE T § | Twad W
frs uF &1 TN wiew g AR
A FH FTFGY TG @A g A
ArEl-dAt@ AW FT O qEeE F
geFEe 981 g5 § | I® awen
¥ gay sy & FAfmm g oW
 gord @@ A Tw o E,
qrEdE FeEr a9 ¥ foe faasa
mzlaaﬁtrqrrmﬁqwa"rwﬁ
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AT |

SHR] M., A. BABY: Madam Vice-
Chairman, thank you very much fop having
given me this opportunity. This is more
or less an innocuous Bill meant for bring-
ing in certaiy changes and generally I
welcom,, the amendments being supgested
by the hon. Minister, Now, the Minister
explained that one intention is to make
the passport of international standard,
the way in which jt is brought out and
things like that. I understand that this
Government is basically thirstng for glob-
alisation in all spheres of itg activity and
this is one area wherg I do not have any
difference of opinion with the effort to
globalise or to enhanc, the appearance
style and T hope all of y; would be in
a position to travel with wel] brought-out
passports in the near future, Madam, some
hon, 'Members have made certain very im-
portant seggestions relating to the hard-
ships, the difficulties, faced by those whol
apply for such passports. I share their
sentiments, especially the point raised my
colleague, Kamla Sinba Ji, about thy time
taken for processing a passport and the
difficulties faced by ordinary citizens You
see, for those who want to travel abroad
secking a job or something like that, the
processing of passport should be done
quickly, within the chortest possible time.
And what happens there? 1 dorm’t wang
to elaborate about the corruption that is
involved at different levels, at the level of
police verification and things likc that.
There should be somg time stipulaien very
strictly and stringently followed. I hope
the hon. Minjster will come forwacd with
some concrete proposal and he will ensure
that this is implemented in its true spirit.
When somebody applies for a passport, in
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the natura] course, he should be in a posi-
tion to get the passport. Now, what hap-
pens? EBEven to get a passport, he has tof
go to 3 Member of Parliament, somebody
else, pet recommendation dong and things
likg that. Ip our country, for every com-
mon thing which a citizen should be in a
position #o enjoy, a recommendation is
tequired. S0, to begin with, iy thi; field
of activity at least, in the na‘ural course,
wiien the bona fides are found out, when
the police verification is dome, we should
ensure that withiy the quickest possible
time the people get the passport made, I
would alsp like .0 mento:n one
more. - point. There are 12 issues
related so Indiang who happen to
be in different countrics. Along
with g colleagne of ming, I  had
an opportunity to mee; some Indian; in
Toronto, those who have gone in different
circumstances, Of course, there are some
allegations regarding pzople who are
having connections with forces who are
inimical to the interests of our country.
Barring such elements, lherc are many
bopa fide Indian citizens who sre there
Due to different circustanczs they don’t
have the passports with them  They have
applied to the High Commission or the
Consul-Genreral in Toronto bug they are
subjected to many difficulties.  They
would be scparately representing to the
hon  Minister but I would just like to
avail myself of the opportunity to bring
this, through you, Madam, to the nofice
of the hon. Minister that such cases should
also be properly looked into and measures
should b, taken to see that the interests
of the Indian citizens who are working
in other countries and who are earning
precious foreign exchange for our coun-
try are taken care of.

Wt §w Tq a@y (IO WW) ¢
v, N faw weg@ w3,
4 @ @ F £ AR afus
w7 F¥ gu FAw Q1 g frded
FE@T AR JGF AT A AR
N " T W W Foow ar
TREEE A9 ¥ T oargiE I
FA A age faarm  Fam g osiR
i I e T ol e
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fafreg Hfau fs a7 &99 7 TEUE
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SHR1 TINDIVANAM G VENKATA-
RAMAN (Tamil Nadu); Mr  Vice-Chair-
man, Sir, I rise to support the Passporis
(Amsadment) Bil] with certain  sugges-
tions. Before that, 1 would like to men-
tion ome point. Jus: now when we are
d'scussing the question of price.rise, in
this Bill also we find that there is an
increzz in the fees. Now at least
we are having ap idea as to how to
increase the fee, o. how many rupeegs 10
increase. Perhaps. we have taken this
ong aspect into  consideration. As the
other prices are going up this may also
ro up. That is the point which T want to:
cobmif

Another thing is with regard to police
vertification. It is really a fact, ag the
other hon, Members have said, that the
police if they want to detain or dilly-dally
or if they want to seg that it is post-
poned for their own teasons they can do
it. Therefore, there shonld be a time limit
in the Act and the rules as suggested by
one of the hon, Members .There should
be a time limit in the tules making that
within such and such meriod the police
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verification should be compleied. otherwise
the verification has to be done either by
somg officer or somebody like that. The
police cannot keep them waiting for ever.
People should not be at the mercy of the
police officers. As the Members have sug-
ges'ed, so much of corruption is poing on
there. | dont want go into that, If
there is a time limit, then it will help the
people to get their passports easily, Aparl
from that there i; an awkward position
that Members of Parliament have to face
when people approach them. The people
who ar; cmployed in the passpor offices
simply siy, “You go and get the signature
from an M.P and we will recommend
", When there is no column in the form
and when we ar. not having any position
at all in that respect, there is no point in
asking the people to get our signature.
Every people i the passport offices, from
the lowest to the highest, say, “You go
and get the signaturg nf an M:P. and we
will give yoy the passport”. If we don't
sign the people would think that the
M.Ps. don’t give even a signature; they
are not recommending us. Whey L say
that there is no column in the form.
they say, “Though there is no column,
Sir, the officer says, ‘you get the signature
from an M.P, and then we will give you
the passport’”  So, this position hag to
be taken into consideration and a column
should be provided in the form so that
we will have the power to certify just
like others. Earlier is was there. T dom’t
know for what reason this privilege was
takep away. At least we can have that
privilege and avoid the embarrassment
when the people from our constituencies

approach us. They should not feel that
we ‘on't even give a sigmturs. The
Minister sheuld take into consideration

this aspect while framing the ruies. Re-
garding the aspect of issuing the passoprt
in a disnified manner or in a global man-
ner, T haye nothing at all to say. A man
who is going out of the counmtry hag to
go to earn. So, don’t tax him. That is
my humble suggestion.

SHRI § MADHAVAN (Tamil Nadu):
Sir, T welcome this Bill and the objectives
of this Bill A; one point of time there
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were twelve lakh applications for passport
mostly from southern States. Now, the
Minister has decided to computerise the
system. It iy a welcom, measure. But
Bo: Gity of the southern States has been
taken for computerisation. The persons
who are  going: out of the country are
more in number from southern States. I
would request the hon. Minister to consi-
dey this point, Now, what are the reasons
for the delay in the passpory offices?
They say, there is no staff. The Gov-
' emment say, the fee has not been increas-
ed. Now the Government takeg the power
to increass the passport fee also. At one
time the Chief Passport Officer, Delhi,
lad issued a circular to all the Regional
Passport Officers, “If you wany to issuc
the passport out of turn, you send all
the applications to Delhi”. Fortunately,
tha new Minister bad come, Wy 2ll wrote
to: him and I myself wrote to him, He
had cancelled the circular. This out-of-
turn. business was re-entrusted ¢o the Re-
gional Passport Officers. I had raised &
number of poimts and the Minister had
taken somg action
Now, what about the studenis who are
going abroad for studies? When  the
call comes immediately he wants the
passport. Then he faces difficulty. What
about cxporters? If you g=t export or-
ders; yo, have to take the orders immedi-
ately. But there is mo outof-turn frcility
for him: What about the newly married
couples? Most of the Tamil Nadu people
living in Malaysia and Singapore come
and marry people here. They, the citizens
of Malaysia and Singapore, have to return
within a prescribed period. Within that
prescribed period the wife must also go
there. So, there is somg difficully. Of
course, the Minister has instructed that
this category also should be considered
out of turn by the Regional Passport
Officers, But these interim orders will not
help us. What is the reason for the
delay? 1 brought this point to the notice
of the Minister but the Minister has not
take, any action. The reason is, @ man
riquires more than one passport why?
Because he will not get a visa in some
other country where he wants to go for
some other purpose, once. twice er thrice
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a year. So he immediately 1amper, with
the passport. He wants more thap one
passport. What arg you going to do?
We have not been abl, to solve the pro-
blem of delay in printing of new pass-
poris, We have not been able to imtfoduce
the new passporty which capnot be tam-
pered with. Two years back 1 met the
Indian High Commissioner at Singapore.
He told me that he had suggested to the
Government of India (o have a foviproof
passport which cannot bg tampered with,
But th, Governmeni of India has not
taken any action. Now most of the peo-
ple going abroad are jobseekers  Every
youngman wanis to have a passport with
him, go to Bombay and purchase the visa
and then go abroad. This is the stituation
here. My suggestion to the Mipister is——
I have written to him month after ke
took charge—we must have twn cafzpor-
ies of people. Job-scekers, lakhs of peo-
ple, are waiting in the office for gettinga
pasport and then trying for a visa, This
calegory mus; be a separate caiegory.
For others like exporters, students who
are prepared (o pay mor, fees, you must
have a scparata category. Buy this is not
possible now, Sc thay are facing difficul-
tics. Unlesy; you categorise and separaie
these people, lakhs of peeple, applying
for a passport and waiting for a visa,
thig problem cannot be solved. Then,
regular smugglers fo some countries are
¢here. T don’t wan; to mention the names
of these countries. These people are go-
ing with a number of passports. 1 want
that you mus¢ be able to check this Sir,
I get my passport in 1955. I had to ap-
pear before the Tehsildar with a village
officer from my village and prove my
identity and thern the application was sent
to the Regional Passpory Office, That was
a good practice. Now even the recom-
mendation, of MLAs and MPs has been
taken away. Now these applications have
been sent back to the polics officers for
vertification, Thisis a new procedure which
is being followed. Tt is not correct Sw,
before the application is seat to the Re-
giona] Passport Office, the Government
must fix some responsibility on some
officer. Tn- 1955, the Tehsilar was fixed
the responsibility. You appoint some sub-
inspector or  inspector or amybody wou
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like. Bur before the application is sem lo
the Passpory office, this respdnsibility must
be fixed on some officer. Otherwise, this
sccumulation of applications for passports
cannot be solved  because of the large
number of sekers of jobs i other coun-
tries.  lmmigration  comes under the
Homs Ministry. This is what this Minis-
try has written to me. But this j; not so.
Our Embassy is issuing a five-year multi-
purpose visa, The condition is tha¢ as
8o 8 they arrive in India, within two
weaks, ihey must apply stating whether
W ire S0ing to reside for more than
six months. How is it possible? My
suggestion is before six  months—
you fix that period~he must get the
permission. As soon as he armives he
cannor get the permission.  Instead of
throwing the blame on the Home Mini-
try, I think, you must [ssu, instructions
to our Embassy to rectify this mistake.
Why should Indians who come from
abroad All up emigration cards? I came
to India »s an MP. [ was given an
ernigration card to be filled up. In that
form i 5 wrltten in one column, “why
do yau come to India”? What answer
can I give? This form is iill there. This
must be changed. Unnecessary delay in
passport verification can ‘be solved by
rectifying al] fhese thmgs, This com-
puterisation unwanted circulars, the cate-
gory of johseekers and other things must
he locked jnto by the Government im-
mediately.

DR, NARREDDY TH{IN AST REDDY
(Andhra Pradesh):

“AMMA PETTAPETTADU, ADURKU
THINANIVVADU.”

There is 5 proverb in Telugu  which
means; ‘the muother peither serves food
nor allow ber children to beg. What
te do? The only solution is—ge hun-
gry. The proverb exactly applies o
the passpor; officer. On ong side the
Government is N0 ip a position fo pro-

vide employment. It is noe in a ‘position
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o provide higher educa'ion, On the
other side peaple are saying, “You need,
not help. The Government need not help,
Byt allow us to go (o fareign countries

lo study. Allow ys to go to foreipn
couniries 0 seek  employment.” Not
only that, They say that In turmm they

will help the Government by remitling
valusble foreign exchange. So they ask,
“Why don't you allew us to go to
foscign countries?” Sir, there are so many
resources. There js the nimeral resource,
the water resource and the human re-
source. Humen resource is one of the
best resources and that resource 1o abun-
dant in this country. The only resource
that j; awailable in the Gulf countries is
the petroleum product and with this re-
soutrce the Gulf countries are dominating
1hy world. In a similar fashion if we
e the abundant human resource that
is available in thjs country in a proper
manner, we also would be able to deve~
lap. As regards passport offices, every-
body knows that there is a big racket
going on. Even thongh the fes is fust
Rs S0 one ends up spending much more
because of the middlemen, the brdkers
and also the expendijture involved in going
and coming ty the capital cities, Almost
all the Regional Passport Offices are loca-
ted in the capital cities. So 2 person has
to travel for more than 400 to 500 miles
everytime he wants a passport. You may
say that he need not come fo the Reglonal
Passpory Office as he can get jt from the
post office. You may say that, But in
practice, to avoid delay he has to go to
the Regional Passport Office. All this
adds up. He has to incor an additional
expanditure which is 20 to 30 times the
fee.. In Andhra Pradesh we have the
mandal system. I am referring to the
MROs. The MROs give income certificate.
They give nativity certificites. They give
caste certificates. Almost all kinds of
certificates are issued by the MROs and
the Tehsildars. Tn a similar fashion I
don’t underctand why passports cannot be
fssued by them. What is the diffieutty?
A citizen has to get a visa and only them
he can g0 to & foreign country, I.think
it would be better if the MROs or hhn
Fehsildars were given the authority to Bsuie
passports If tha; js mot possible, at least

£
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increase the number of Regional Passport
Offices. As I said warlier, in Andhra Pra-
desh there is only ome Regional Passport
Office in Hyderabad, Increase the num-
ber of Regional Passport Offices. For
example, in Andhra Pradesh there are
three regions—the Rayalseema region, the
Telengana region and the coastal region.
There should be one passport office in each
of these regions For the cocastal region,
you can have a passport office in Vijaya-
wada and for the Rayalseema region, yoyy
can have it in Cuddapah. iikewise in
other tegions and States. Increase the
number of Regional Passport  Offices.
‘Another problem is the staff paltern. On
one side applications are increasing and
on the other side then: is a backlog. So
increase the staff and computerise the
passport office. 'There are only threg pass-
port offices which have been computerised.
There is one more point rzgarding our
Consular offices abroad. These offices
while issuing visa harass innocent travel-
lers.  'The Consular offices should be
strzamlined and rationalised. Finally, one
more point. The aftitude of the Gov-
ernment should change. It is the right
of the citizen 1o get a passport and it is
not a favour bestowed upon him by the
State. With these words T conclude.

PROF. SAURIN S8SHATTACHARYA
(West Rengal); Mr. Vice-Chairman, Sir,
so far as this Bill ig concerned, I may
have to tepeat particularly one  poing
referred to by Mr. Fernandes in  his
speech and that is regarding the  issue
of another passport in the name of a
person having a passpory earlier. In
this case the provision m that the other
passport should be impounded, Now the
second passport, perhaps, could not  be
issued withou;  fraudulent practice. If
fradulent practice is inyolved, perhaps,
criminal action should be taken in res-
pect of the person doing so, There-
fore, whether this provision encourages
this type of activity should be cgnsidered
seriously.  The other aspecy is regarding
the fee. - The other aspect is with re-
gard to the fee. Now the fee is
fixed. But in the amending Bill, this
has been left undefined, Tt wonld be
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good it (he Minister could indicate at
ieast  he maximum fevel of such  fee
under the prescnt circumstances viithout
incorporating it in the Bill iwself.  The
Minister can clarify jt while repiying
to the debaice. This jg omy a  small
suggeation,

Bug the umportant point  which 1
walled o raise which [ Bave my Dame
o pa-gicipate in the discussion is abour
the inordinate  delay in the issue of
passpcris,  The previous speaker refer-
red to certain malpractices or the racket,
| did not have many occasions to visit
the Regional Passport Ofiice in Calcutta.
But 1 have scme expericnce about it
when I askeg for a passport for my
daughter, Tt wag said thaf  passpori
could be obtained in s month's  time.
Bu¢ in my daughter’s case, the wail
preionged and ulfimately when I rang
up the Regionaj Passport Officer, it was
expedited, and: the possport was received
iv no (me. Now, M Ps. and
M.l..As. are not required to counter-
ship {h: applicaticn for a passpor( and
(hat iy a geod riddance so far as we are
concerned, Bu( it iy said thap in case
an officer not below the rank of a Joint
Secretary in a State Government and
Deputy Secretary in the Government of
India countersigns the application for a
passport, the requircment of pofice veri-
fication would be dispensed with,  But
in the case of my daughter, the applica-
tion wa; properly countersigned and
even then police verification was carried
out and there was an inordinate delay
in the issue of the passport. 1 was
told that in Calcptta Regiona;  Office,
applications in huge numbers were pend-
ing and the plea wag that printed forms
were not available. Then there  are
agents or dalaals who make life hell for
the applicants. 1 feel the  Ministry
shouid look into these affairs while effect-
ing certain amendments in the existing
Act of 1967, Thank you.

SHRI SATISH PRADHAN  (Maha-
rashira): T would like ¢p raise omnl, ome
point before the hon. Minister. The
present fee for a passport js Rs. 50/-
and the application, form costs Rs. 10/-,
The actual vrinting cost if the passport
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is going to be around Ks. 65/- and  che
rate I am quoting from what the Secu-
rity Press at Nasik said last year. 1
wang 'to know as tg what is going lo
te the amount of tee which one has to
pay in future for 4 Dpassport. Another
point is, in future aiso, because you ar:
going o use imported paper for printing
the passports, the rate would increase.
Due to fluctuatipns in prices and other
things, the rate would always increase.
Therefore, my question is, what would
be the position at that time? Who is
guing to decide the new  rate? Thank
you.

DR, NAUNIHAL SINGH (Uttar Pra-
desh); Th:nk you, Sir. Mr.  Vice-
Chairman, | want to point out one im-
portant as ect in y=gard to the visas
given {o tor¢ gn 1ourists. - The foreign
tourists are viry much annoyed because
the issue ¢’ visas ig delayed by che Indian
embassies -+he. have to issue them Now,
on the on: side, the Government wants
to encourage foreign tourists io come
to thig ccLniry, to augment our foreign
exchange reserves. | remember a  verv
recent case, A person was going to
come from America 0 witness the 26th
January event. The person had mecntion-
ed the date of departure as 23rd
January, whereas, those Dpeople said
‘You canno; go af er 23rd January’. The
person cried aloud. He asked ‘How ths
hell that you do noy look jnto what 1
have mentioned?”, Blindiy, the date was
stamped.  Therefore, I would urge
upon, and appeal to the hon, Minister.
Kindly instruct the Indian embassies ab-
road to be very carefu]l while issuing
visas, There should not be any inor-
dinate delay. They  should be issued
promptly. Also, the right date should
be mentioned.  Thank you.

SHRI R. L. BHATIA: Mr. Vice-Chair-
man, Sir, T am thankful to the hon.
Members who have participated in this
debate and have given their very valua-
ble suggestions.

There are many common points made
by hon. Members. The first point is in
regard teo the delay in the issuing of pass-
ports. Mr. Vjce-Chairman, I agree. It
is a fact. But there are oertain impedi-
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menis which come in the way and which
cause the delay in the issuing of passports.

Firstly, the number of applications has
increased considerably, while the staff is
the same, the staff which was appointed
in the year 1980, There-after, no extra
staff has been given by the Government.
The second cause of delay, as voiced by
my hon. friends here, is the verfication
by the police. It is also a fact that jt
takes a long time and due to many rea-
sons, which my friends have explained—
the delay is caused

Another thing which causes delay is,
nowadays, the passports are written by
hand. As I said, the number of appli-
cations is large. Passport is a very valu-
able document. It has to be done very
carefully. It has to be checked, There-
fore, this writing by hand is also a very
big reason for the delay. The fourth
reason is we cannot get the passport books
printed from any private prining press.
Tt is from the Nasik Government Press
we get them printed. Here  there has
beenn a constraint, They have not been
abie to fulfil our demand and ip the past...

SHRI SATISH PRADHAN: They have
the capacity bu¢ you are getting them
printed from outside.

SHRI R. L. BFATIA: [ am coming to
that pa‘nt. T will come to the individual
points later.

THE VICE-CHAIRMAN (SHRI MD:
SALIM): Let him reply.

SHRI SATISH PRADHAN: The hon.
Minister is misgyiding the House. The
External Ministry has gone abroad and
tried to get the passport books printed
from outside, Unfortunately, at that
time, Nasik Security Printing Press had
given an offer and they were having spare
capacity. This is my information.

SHRI R. L. BHATIA: I would like to
correct the hon. Member that we have
not gone abroad for printing of the pass-
port books, We are getting them printed
anly from the Nasik Press and there is ne
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‘questjon: of getting them printed from
abroad .

So, the four points that are responsible
" for delay are: staff shortage, printing of
Passport books, writing of passports by
“hhand and police verification. Hon, Mem-
bers will be glad to know that we have
given instructions that if within one month
police verification is mot coming, ignore
That, issue the passport. The verifica-
tion can take place later on. Let them
ftake four months, six months or a year
and if we find that the person was not fit
to freceive the passport, we have the right
to impound the passport, But so far as
the police verification is concerned, there
wont’ be any delay in the issue of a pass-
port. That is one point which I wanied to

" ‘e3plain,

SHRI S. MADHAVAN: They must
get the verification  on the application
itself. This will avoid delay.

SHRI R. L. BHATIA: No, that rule
should be there, but we will wait for
one month. And if within one month
his verification . does mot come back. ..

SHRI S. MADHAVAN: You know
hew the police officerg work.

SHRI R. L. BHATIA: That is why
I have fixed the time-limit. Tf it comes
within a period of one month, it is all right.
Otherwise it will be issued automatically.

THE VICE-CHAIRMAN (SHRI Md.
SALIM): The Instructions have already
been sent to the regional offices?

SHRIMATI KAMIA SINHA: One
mronth meang from the day of Teceiving
the application and the issuance of the
passport. In between it will be only
one month?

SHRI R. L. BHATIA: Yes.

The other improvement is that I had
requested the Finance Ministry \ahd they

[RATYA SABHA]

(Amendmenr) Bill, 1992 336

have allowed me 400 new posts for
the passport offices.” As soon as those
400 people  join, the situation wiil
improve,

PROF. SAURIN BHATTACHARYA;
Is it not a budget secret?

SHRI R. L. BHATIA: The posts
have already been sanctioned. I have

. requested the Home Ministry tc send

me 400 people because I cannot recruit
people.,

The third point ig that the Nasik Press
kas agreed to meet with our demand
Formerly, we required printing of less
thap a million passport books, now the
demand is for more than two and a
half million. and it is increasing every
year. So, they have agreed. They
have imported their machinery and they
are now ready tp meet our  totfal
demand. So, there is no question of
shortage of passport books and also there
is no question of getting them printed
from abroad.

One point made by hon_ friends was,
why there are only three offices that
have been computerised, why noi others
also. There was a constraint of funds.
Now when the feeg are increzsed, my
hands will be strengthened and more
offices will be computerised.

One more general point which was
raised by some of my friends from U.P.
and Hyderabad also, related to opening
of more passport offices. We need more
Passport Offices because the present
ones cannot effectively cater to people
who have to come from very far-off
distances. In order to obviate that, the
moment this Bill' is passed and I get the
money, 1 will certainly have more offices
as suggested by many friends here. For
instance, Mr. Chhotubhai Patel hes sug-
gested Surat and some other places,

f
SHRI HIPHEI (Mizoram): For the
whole of the North-Eastern region we
have only one Passport Office at
Guwazbati. There should be ‘some miore
in that region
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SHRI R, L. BHATIA: Thua & what
L am sugyesting. 8o, when the Tees are
increased and I have enoygh money, 1
will  cenainly consider opening more
offices. But I will certainly, first, take
cate of the areas where there is great
pressure, like in Kerala. There is uemen-
dous pressure in Kerala and Mahara-

sGira.

SHRI MOHD. KHALEELUR RAH-
MAN (Andhra Pradesh): Fyderasbad
also.

SHRI R. L. BHATIA: Yes, Hydera-
bad, and Punjab wiso. These zre the
four areas  where there is tremseadous
pressure,

EHRI CHHOTUBHAIT
Ahmedabad also.

SHRI R. L. BHATIA: Yes. Ahme-
dabad alse. AIll these areas will be taken
into consideration when you will be kind
enowgh to pass this Bill and stremgthen
my hands,

Sir, we have made some other im-
provements also. Some suggestiong have
been made with regard to students, busi-
nessmen, doctors, lawyers; engineers aund;
especially workers. Our poor  workers
bhave to po abread for jobs and all that,
ond their spplications are delayed, We
have giwen inetructions to owr Passpori
Officers  that against a definite letter of
a student that he has ‘been admifted to
a particulap ymiversity abroad, no Pass-
port Officer need to approach Delhi or
ger instryctions bug should immediately
issue the passport to the student. Simi-
lerly, workers and lebourzrs who  get
jébs abroad, if they ‘have ot definitg
Jetters of appeintment in their hands,
no delay will ‘be there: imstroctivns have
heen given to the Passport COfficers ta
issu¢ \passports te them  immediarely
without any delay.

AN HON, MEMBER: In how Mmany
days?

SHRT R. L. BHATIA: You may take
it as eight TO0 or 15 days, When instruc~
tions are there, they are bound 1, do
... (Interrpplions).. . Simitarly, en-
gineers and doctors who have to go out
for seminars and meetings, because the
dates are fixed, if they have a certificate
in hand, thy Passport Officer will aet

PATEL:
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rofiise (0 iSue passports to them and be
wili ghve .hem the  passports imme-
Fately.

Now, x new suggestion has been amade
by Mr. Madhavan—that newly marsied

Qirls should also be given passparts
immediately,

SHRI CHHOTUBHAI PATEL: Top
priority!

SHRI §. MADHAVAN: Only 'men

are allowed ‘because they do not allow
girls 1o take their husbands. PBuot they
aillow girls to marry men from ewntwide.

SHRI R. L. BHATIA: We will try
1o help, bat the visa peaple do net help
A bride has w wait for three yoers
according to the rples, before cthe ¢an
join her husband ouwtside, [ wm trying
for people from my -constitwency, but
they are not listening o me. But [ -wailf
certainly  look into this proposel.

Sir. m order to reduce the delay, we
zie also trying fo change the system.
Formerly, passports werc issued for three
vears. Now we are issuing them for 10
veurs so that a person need not come
o us after every three yearg aed create
more work for uws. In order o lighten
that, we have lengthened the Tife of a
passport ‘to 10 years.

Sir, mainly these are she points which
my hon, friends have raised

PROF. SAURIN BHATTACHARYA:
What about fees?

SHRI R. L. BHATIA: Regarding
fees, my submissio, is that it is difficult
fcr me 1o say outright that if T ‘have
these fees it would be dll right, becayse
the costs are increasing every year and
1 do not know how nmany mere Offtces
1 will have to open because my friends
—cverybody—have been saving that in
their States there should be two or three
Passport Offices. Certainly we want to
open more offices. Tt has not ‘been
evaluated as yet, but T can assure you
thay this ig a service department—we do
not wam io ‘have amy profit out of it; we
want to serve the people. The fees will
be reasonable. and within the ‘framework
which you have suggested—I have Tiken
note of your suggestion—the fees will ‘be
reasonable. Sn, broadly thme are the
point; which were rzised and I ‘rave
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replied to them. My suggestion is that
if this Bill is passed, I am sure, there
will be more efficiency in the issuing of
passports, and wc will be able to make
them of an ianternational standard
because with the passports which are
wriftey by hand when those people go
outside, other countries create difficulties

because it iy not sometimes  legible,
sometimes it s not clear. People find
a lot of difficulties.  So, we  have

decided to have them of an isternationsl
standard. For that therz will be mor:
Cost.

Sir, one more point was rased b,
many friends. That is about corruption.
It ig true that formerly the persoms who
were issuing application forms, the stafi
the travel agents were all trying to cheat
pecple.  But now what we have decidzd
is (hal we have abolished this cysiem of
travel agents. ‘They were a source of
corfuption.  They would take money
from poopic, charge Rs. 500 or Rs. 1,00

for getting an =zpplication made. Now
we have decided that the travs! cgenls
systera should go. We will not give

them passports, As epplicants, like any
other applicant, they can -olleci appli-
cations from people and pass them on
to our office. But we will not give
them passports. We are sending pass-

ports to the people by post now. So,
there is no middleman nmow who can

cheat them or take money when the
passpory is issued.

Secondly, I have decided that the
passport application forms shoyld bz
made available in post offices.  They
used to go to a court or to the Passport
Ofﬁce. As some friendg suggested, extru
money was charged from them. In order
t¢ avoid that, 1 have sent the applica-
tion forms to the post offices. People
need not go to big towng or far-off
places. They cap get them from  thal
local post offices, fill them and send
them by post. They will get their pass-
ports by post. ° So, ‘that other thing has
been dome. In order to avoid carrup-
tion, these methodg have been adopted.
The tra¥sh agents system has been abo-
lished. 'The posy offices have  been
utilised for giving application forms.
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Police verification, after , month, will
be treated as having been ocompleted.

So, these are the points. Now I re-
quest all the Menibers to pass this Bill

SHRI 8. MADHAVAN: Ope more
important point. One lakh applications
are pending. An expoOrter would want

to go outside immediately to get an
order. But he has to stand in a queue,
and one lakh applications are pending.
That is why I suggested that you should
separate this category from job-scekers
-—job-seekers. are lakhs of people—and
charge more for these people.

SHRI R. L. BHATIA: Sir, I have
explained to you that any exporter who
has got ap established order with him,
I'ke a student or a lectyrer who has got
an order for a job, will be immediately
attended to, and the passport wil be
issued at the earliesi. Five, seven cate-
gories I have mentiond to you. Teachers,
Intellectuals who are going out to attend
sem'nars, students who have got definite
admissions outside and the workers or
lobourery whe have got letters of jobs,
all these categrieg will be attended to
immediately.

Thank you, Mr Vice-Chairman.

THE VICE-CHAIRMAN (SHRX
MD. SALIM): Now the question is:

That the Bill further to amend the

Passports Act, 1967, as passed by
the Lok Sabha, be taken into cOnsi-
deration.

The motion wgag adopted.

THE VICE-CHAIRMAN (SHR1
™Md. SALIM): We shall now inke up
clause-by-clause considerationr of  the

Bill.
Clauses 2 to 10 were aaued ic the Bill.
Clause 1 (Shrot title and commence-
ment)

THE VICE-CHAIRMAN (SHRI
Md. SALIM): Now we shall take up
Clause 1. There ig one amendment by
Mr. R. L. Bhatia.

SHRI R. L. BHATIA: Sir, I move:

That at page 1, line 3, for the figure

‘ “1992” the} figure "1993_‘ be subati-

ruted. ' o
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Sir, this amendment is general m
nature. What we have provided for is
more realistic. T request hon. Members
o Ibok into it. They will find it more
appropriate that this should be there.

The question was put and the motion
wag adopfed.

THE VICE-CHATIRMAN (SHRET
MD. SALIM): Now the question is:

That clause 1. as amended. stand
part of the Bill,

The motion was adopted.

Clause 1, as amended. was added to the
Bill.

+.00 pP.M.

Enacting Fotmula

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Now, we take up the
Enacting Formula, There is  ome
amendment by Mr. R. L. Bhatiu,

SHRI R. 1. BHATTA: Sir, T move.

That at page 1, kine 1, for the word
“Forty—-third~ the word “Forty-fourth”
be substituted.

The question was put and the mo-
tion was qdopted.

THE VICE-CHAIRMAN (SHR1
Md., SALIM): Now. the question is:

That the Enacting  Formula, is
amended, stand part of the Bl

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill
SHRI R. L. BHATIA: T move:

That the Bill, an amepded, be pass-
ed.
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The motion was adopted.

THE PUBLIC RECORDS BILL, 1992
THE MINISTER OF HUMAN RE-
SOURCE  DEVELOPMENT (SHRi
ARJUN SINGH): I beg to move:

The the Bill to regulate the mana-
gement, administration and preserva-
tion of public records of the Central
Government, Union territory Admin-
istrations, public sector undertakings,
stptufcry bodies | and corporations,
commissions and committees  consti-
tuted by the Central Government or
a Union territory Administration and
matters connected therewith or inci-
dental thereto, be taken into oon-
sideration,

Sir. 1 beg your leave to place before
the Members of the House a Bill on
Public Recordd for consideration and
approval, This Bill had been introduc-
ed in the House on 20th Awgust, 1992. .

Public records have so far been
managed, preserved and made acces-
sible under execulive instructions alone.
Their basic deficiency is that they are
liable to change very easily. We have,
no doubt, Destruction of Records Act
of 1917 on the Statute Book. But it
is of g very limited nature ard it does
not oblige the concerned authorities to
discharge any function concerning de-
struction of records. Besides, it does
not cover all public documents. It is,
therefore, proposed to overcome this
deficiency ‘through a legal instrument,
which is before you for consideration.

There has been a persistent demand
frcm the  public for a suitable law
lconcerning  |the public records. The
Indian Historical Records Commission,
which is a advisory body with the Gov-
ernment and has a very large  com-
ponent of Scholars and Archivists on
it, hag repeatedly emphasised the need
for such a law. Members of Parliament
and its different Committees have also
recommended a similar action, :

Encouraged by alltound public de-
mand. the Government adopted an
Archival  policy Resolution in 1972,



